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  Nobody appeared for the appellant.  Heard the Learned 

AR and have gone through the impugned order. 

2. CENVAT credit of `1.77 lakhs stands denied to the 

appellant on the ground that they could not produce the invoice 
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E/89334/2018 

for the same.  The appellants have taken a categorical stand that 

they had the invoices which got misplaced and on search, it 

would be produced before them.  However, they could not 

produce the same and demands were confirmed. 

3. In the interest of justice and to be fair to the appellant, I 

am of the view that another chance should be given to the 

appellant to establish the receipt of services, their duty paid 

character and the utilisation of the input services in the 

manufacture of final product.  Accordingly, I set aside the 

impugned order and remand the matter to the original 

adjudicating authority for fresh consideration. 

(Dictated and pronounced in open court) 

 

 (ARCHANA WADHWA) 

MEMBER (JUDICIAL) 
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